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GOA \ APPEAL NO.8i2o2o (WZ)

IN THII MATTER OF:

MAIIENDITA S. KAKULE ...APPELLANI'

VEITSUS

GOA STATE POLLUTION CONTROL BOARD & ORS.

...RESPONDENTS

STATUS REPORT IN TERMS OI' THE ORDBR DATtrI)

14.12.2021 NBEHALT OF RESPONDENT NO 1. GOA STATE

I. Dr. Shamilla Monteiro, daughter of Shri Augusto Monteiro, rnajor in

age, Indian National, r/o House No. 5, Uttam Dharshan, Oppo. Sai Baba

Temple, Kadamba Plateau, Chimbel, Tiswadi-Goa, do hereby on solemn

affirmation, state as under:

\

POLLUTION CONTROL BOARD

(\ rg. I

Z
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1. That I am holding the post of Member Secretary in Goa State

Pollution Control Board and being well conversant with the facts of the

present case, am competent to depose by way of the present affidavit.

2. That the subject matter is pending adjudication before this Hon'b

Tribunal wherein the Respondent No. t has filed its detailed

affidavit well as a Status rcpofi. 22.03.2022 in terms of order da

14.12.2021.The present status report is being filed to bring the subsequent

events on record.

3. That in terms of the show cause notice dated 15.03.2022 issued bv

the Answering Respondent, the Respondent No. 2 sent a letter dated

functioning of the Bakery is suspended/stopped on 17.03.2022.

A true copy of the letter dated 28.03.2022 by Respondent No. 2 is

annexed herewith and r-narked as Annexure-A.

6. That the Respondent no. 2 had applied to the Respondent Board for

renewal of Consent to Operate (CCA expansion) for the installation of

Dry Carbon Collector/Scrubber vide appiication dated 04.01.2022.

Accordingly, a site inspection of the unit M/s French Bakery was

conducted on 08.02.2022 wherein it was interalia observed that the

Carbon Dust Scrubber Machine was rvorking satisfactorily and on stack

monitoring of the same the results were within the permissible limits. The

Arrsrvering Respondent issue directions dated 22.04.2022 whereby the

1

JOAOT
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directions dated 1 5.03.2022 were revoked.

I

28.03.2022 to the Answering Respondent stating inter alia that the
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A true copy of the directions dated 22.04.2022 bearing ref. No. 12/2022-

PCB I 1 I 62621 I 00009 13 l2l 589 /tech/ 1064 is being annexed herewith and

rnarked as Anncxure-B.

7. That the Answering Respondent issued Consent to Operate

(Expansion) dated 22.04.2022 to Respondent No. 2 under Section 25126

of tlre Water (Prevention & Control of Pollution) Act. 1974 & under

Section 2l of the Air (Prevention & Control of Pollution) Ac! 1981. The

said Consent to Operate was granted for operation of Carbon Dust

Scrubber Machine and is valid upto 27.08.2028"

A true copy of the Consent to Operate dated 22.04.2022 is annexed

herewith and marked as Annexure-C.

8. That the annexures to the present affidavit are true copies of their'

respective originals.

DEPONENT

^ Membcr Secrebrv
Ijoo Stato poflution Conf;f go"rt
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VERIFICATION:

Verified inPo"qri on this tih day of lqlq . 2O2|thatthe contents of the

above affidavit are true and correct to the best of my knowledge and

belief and as per the records maintained by Goa State Pollution Control

Board. No part of it is false and nothing material has been concealed

therefrom

V
DEPONT]NT

.-IOAQUIM GODINHO
B Com,. LL.B

Advocate Hrgh Court
& I'r-tary

Navelk ar Trade Centre
c/s-3 , 2nd Floor, M.G

Panjim-Goa . Ph..2422
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Mo|llber Socrstory GSpCB: ho.i]$pcrr.gurici,,t..l,,
Olllcc:rn5ll.03pcb€gov.tn -

ls /$t2022

GOA slA"I-p POLLU't't(}N cor{TR(}fl,oiiq11'qy.1q,rr-effiffi-
(An ISO 900i-201S, ISO 1400.1:2d1s, tSO 4s001:20{B certified

Photle Nos

'l'ol/Fax No.

t0N 6 0t. Ii
74 I)

Rltv ON NI Ir.

I{c1] l) t)ircctions issr.rcd vidc no. t0/ l/20-pcll/l,egi 16546 dflrcd I6t 12/2,0?.0

WIIIRIIAS, the Goa Statc lrollution Control Board (heroir:attcr relb*ed to ns ,,l.he
Ilonrd" iu short) vidc Directions rcliene<{ to as scdar No i t,oiair""t"a you ro srop flreoperation ofyour Bakery unit, namcly A,I/s French Bakery loc;tc;Near St. Sebastiqn Chur.ch,Aqucm Malgoo Goa.

, . ..YIDREAS, subscclueurly you havc appliccl to thc Board for issuancc of Co:.isorr rol:stablish {br instalration of D'y c.rbo. &rre*or s"n,t t 
"L 

via. uppiiqation darcd a7/05/202,1*4rich r'vas grantctr by thc Boar<t vicle conscnt ro llstabrish oLaer oalo 3 l .05.202 r, u4rioh rvasvalicl upto Conrmissioni'g uf the Lr,it or 6 months wl c})e.,r"r., ,o, 
"urli"r.

IWIItrRDAS, 0rc abovc Conselt C)rrlcr.did not permit yourunit to commetrcc opcrationsbut only pcrmitted the iustallalion oll)ry Ctrrbon Scrubber.

WIlllIr l,: A s r,.,,,L^*^a^-.*,!r!.!rrvr buul,rlrcu iul appttcauorr datcal L,ZlOEl2Ozl lbr Conscnt toopcratc (ccA-Expansion) for rhe operation of carbol Drst s"rubber Machin .

WII[lltr]AS; thercaftcr an iuspcction ol. your. unit was conditcted by I*pccting Ofliciai
of rh., IJoard on | 7.0g.202 r : t,rc rcB)rr or' inspcctiou inclicated trrat your. unit r:ad i,starcd the
carbon f)Lrs{ scrubrre. Muchinc, insr,lred o r.5.Hr motorand increased the $tack height ofthcovcrr'{'i,c unir tu i5 lnctcrs. r'hc,sport slso sralud ,r&t i'c urlit v,as noi in opclarior.

A copy o( thc inspectiou rcport dBtG(l 30rc8/?021 i$ cnclosc(I,

Ne6r Pilerno Ioduslrlai Eslato, rninary, Sallgao, Bards:, Goa - 403 51i 
--
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wIIEIIEAS, such oporation oi'your u*it as observed during thc irq)ectio, cor.rduetecl
by the l3oa,ci on 08/02/2022 indicatcs that you are operatirrg your unit in vioratio, oi rhe Boau.crs
clirccrio n s tiaretr i 6/ I 2/2020 as re|errcd to abovc a*cr as isiucd to you rmder Sectir.rn 3 l (A) of
lhc n il Aot & 33 (A) olthc \Vatcr Act; rhcr.etry grossly violating thc pro,isicus of the Wate,
Aot & AiI Aor.

NOW TIIEREFORE, in light of tlro above tlie Maua.gement of N,t/s Frencir ltaker.y
located Near St. scbastian church, Aquem Margao Goa. is bereby directed to srrow causc
within e period of7 .lays fiorrr the date ofreceipt oftlrese directious as to why stringeut legal
actions under llrc provisions ofthe Ai. Aot & wate. Act shourd ,ot be i,itiated against you-by
tire Boord for viol&ting its direorions d ated 16/,2JZ0ZO.

. .IlU.R+ltrE& 
),ou,m,e.direeted {rr.irnnieclirtely suepe*tl.tlte.oper*tivn oliy**r saill,Batrry

urit ifl terms of the Boards di'ections drrted 16n2rzo2o ar:d sub,rit compliar.:ce r.cport to.this
orficc ilnu)ediaLely.

wI'IllREAS, vidc order dalcd 05. r L202 r , the Rcspondent Board issued conssnl
to opcrate to (Expansior']) to your unit for T,iar oy:*ation of carbo, Dust scrubber
Machjnc I ,5[ lP uotor that was valitl for a perioci of o]te mor) r lrom thc date oi. issuc
ofthc cortsc*t Y<lur u,it rvtr.s,cmrittctr to opclate fo'tirc pc'iod of l rlouth in orcler
to tcst thc el.liciency ofthe Carbon Dust Sc .rbbcr Machine.

A copy of thc Order d{rtcd 05/lI/021 is enclosed.

WIflIRliAS, tlre Consent to q)elatc order datcd 05.11.2021 lrtich was vaiirl for
ote uror:1h has sincc expired; h.rvover yo'r u,it hns applied for l.enc\.val ol. tbe CoDSe[t
to opemte (ccA llxpausiou) rbr thc or)eratio[ of carbon Drst sculrbcl Machirre vidc
apt)licatior d,rtcd 07 I QZ\OZ2.

WHlrll.liAs, tho lloald has uot gr.anted the abovc telcrvai oi Conscilt to oper:atc to
you till datc.

WUEREAS, thc Board tluough its officials has conducled a site iuspectiou of your.
uuit on 08/02/2022 during which time your unit was found to be in opcr&tion,

A copy of thc report ofthe inspection dtteal 0g/02/2022 is cncloscd.

Page 2 ol'3
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T/U(E NOTE, that failurc to comply with the aforesoid directions within tl.le*ipLrlnted tinc period wilr comper the goo,,r to rnitiore *king"ri-r'"; o"rt", ug"iflsr you u,dcrthe p'o'isions ol rhc Water (prevcntion ard Conbol Jf pofnluiu,U A*, 1974 und Air(Prcvention and Control of pollution) Act. I 9g l, without uny fu.Jr". noti"".

tssucci orr this igJhaoy nr March, 2022.

\_
((Dr. Sharliia Monrciro)

Me ml.rcr.Scclclarv
Goa Statc Pollutiorr Contr:ol Boaid

lo.
i\4/s. l'rcnch Bakery
C/o Mr'. Mario Gil R. Gones,
I'i.No 510, Near St. Sebnstiau Church,
Aquem Morgao Goa.

Copy to,
l. Oi'l'icc lilc. .

2. (iuard lile.
J. Legal Sscrion lilc.

PaBe 3 of 3
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il ii) lhc xnir shall ral<c adequatc rucasurss {bt. oonhol of[oisc ]evcls &om it, owlr sou.rces within thc premisesl ol'noisc 'fhc liulits arc ns,bllo
{ lart1yrr.1,

N(.na ,r,lcrnc l (l

Lirrils i! dB L
l)ily IiDtg Njght timc

ur. arrd liglrt liulc is recl(oncd bctween l0 p.n. ro 6 o.l))

r$triill Lisrarc. Opp.- S0litiao Scnriual'y. Saligao-B Clcz Gor,4O3S It
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(:l':\ [lt.\l- (](]\l) I1 lO\S

lll! llrli! rl])illi nol cl).[ge or rllcr Ihc quantity, qufllit), of discharBc, tcmpcl.rtrre or the mode of the
i llluull,' clrission of h0zaldous \y{rstcs ot col)trcl equiplncDts ptovided for without prcvious pcnnissiolt of
rh'r lSo rd.

l'lr. uitil slrnll provklc fitciliry Ji)f collcction ols{ll.:rplss ofeffhtcnt, air ornissions and hazardous wostcs to
rir. Il0nld slitff

..;i iri:iliauriol: rrt trcsc:!bc(l lcl.;l ilkrtr8 \!,jlh rhe prcsc[bed lccs fof oI Cousen( shollbc s[bllri(tcd ar
t(:irsi (t0 rhys bcibrc lhc cx1>i|y ul vrilirlity of this C:onscot. All iipplic{tion for ofConsenl srubrnir.tcd rtncr
(xlllly ol lhc vrlklily shlll irccontl)rir)y \\,ith pcr)flity oI 50% of th8 ConseDt fccs iu additiol io rhc
pr'r'strr'ihrtl coruscrtl li'cs.

i,,i 'i'h,r llosrd shall b( Iorthwilh iufrtrlncr.l olany accidcnl o[ nlrlbrcsecll evqlt involving dischrirge of iny
ix) isooolrs. Doxiourj or pollu(ir1u ulltql illto r s(reiuD o! woll or oI1 land or i[to thc xtmospbqr, as rcsult of
\1'.h (lis...hn!,gc wtter/ iri!. is hciDg pollnted.

r \,1 'l'llir flnrscrl is grarllcd \r,ithout qny p[oir(lice to or]y ol'the ppnnissiolr(s) rcquilcd undcf auy law, by laws
arrrl lr:gulations in lbrce.

tvi) 'l )lrs Cion$c,rl docs llol c[titlo the l]flrty ro comlDcnce 0ctivities urtil aud ulrlcss 6ll thc othsr Pcmissions
ns rcq\lircd ufflcr thc rclevalrt $latutqs rrs obtflincd by the pelty atrd this Consent to Operstc is confinsd to
l)llte$ ari$ing o(lt oflhc nit .Act sod Wtter Act oDly

(vri) 'l'llc Llond rcse!\,cs 0)c right to ii$cnd or ldd uny condition$ ilt this conseirt aDd thc ratno shall be binding
oll ih. spplic(n!.

( \'iiti l'ir! ullil shrrl) s'rblrrir to this olfice, the Er]\,itolrmcffol Stotcment Rcport in Folm V for tlrc FilraDcial Year
cndirg April to lt4srclr by 30'h Scplsorber ofthc succccding ye0r es per thc provisious ofthc rule l4 ofrire
l:n!ironB)cm (Prolcction) (Sccond Arrcrrdrnqrt) ll.ulcs, 1992,

ll\l

lri.)

(xi)

trii)

Ir rii)

,{0llrblc ll()\\, rllclcI shill bc instnllcd lo rrIil)luiI r'ccoId of\,0tel coEsumptiorrwaste water ScDoratiou ]]er
(li!y. l h. r'ccolds so nlaintoi[c(l slrrll l)e nlndc llvailabls to the Board officials wbcnever rcquircd.

.l'hc 
iu<lustr'1, shall bcnr thc cosl of nnalysi$ / nrorritoring iD casc of courplainus received by thc Board/

rcinspcctions duc to uorr coulpliarccs obscrvcd by dro Boold & [roflitoririg carried bytbg Boald.

Thc udt shall submit tlrc dqrails ofthe Publio Liability Iusuraucc Policy utd$ the PLI Act 1991, to t}c
Botrd oIficc tts upplicnblc,

fho uhir s!'ull subnrit rctulns for disposrrl of brttories uDdcr' tbe Botturics (Manugcrngot & Hundlilg)
l{rrlcs 201 l, il rrpplicrblc.

IJr.,.ulrrt. shrlhr!l)rli1,.*lu,xi"rbr rl ilipo-.:iI o.f c - .$4tstc trJdcr dre,.E:. Waslc .(I4ADsgentelft.& l{Drxlliru)
I( r rlcs i0l l, ifrpllic blc.

\:*nr ,)ilcrrrc lrxluiL|ial l:srilrc. Olp.- SaligIro SemiDaIy, Saligqo-Bardcz Goa-4035 I i

Pogc 3 ofr
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i\iv) )'hr *'i $h'll suburit rcrua)s iol'disDos.l of pl.$tic w.sfc undq lrrc prrstic wastc (Mnnageme[t &Ilrrndlirllr) lLlllcs 201 t, ifnpplicoblc.

rr\ r I h(' I)Ilr rhnll co rlly r'o rhc gur(rchcs_nnd DUST Mrfgntrou mc11iurcs lu hnndlrng conshuctronnr.rc.i'Irl 
'n(l c rrrr<r f) rvnstc i;iucd t)), c.nt'rr p"[,,Jo;";;Jr.;i;orrd rnd nrc plnccit or Borrd$,(!)sif(] gonspc,t,Io\1

\lis, ):llI;NCII DA tili,Rf'
r1(i':)ri'\cItr:(t h\.1 \.t1.. \.lnri$ (;lt ll(n)\. (;tin)c\i
,Or,rn;.l{ ('n tcBor') )
r.r. r!o. .10s, ,\QUriNr,
r l.'fo t\r,\rr(;/\o Go,l

Itcccive Co tLc cct

, I?57 bk.no l8

i Aiciir;rlls Iicciot:
I Co[ccrncd ].ilc
- viiiiLa I'iL
4 l;cicutilic. Scction -l o.cnrry-orrr srnck-eruission lroDitolirg ard .Amhicnt Air eualityMoBitoring to vc fy rhe cfficicncy of Air pollution Control Device

nl (hc unlt 0

Digltally signed

SANJEEV by SANIEEV

JOGLE
TEKAR

1.11.0s
16:12:52 +C5'3C'

(Strniccv Joglcl<ar.)
Sr. Enylrorrmcntnl Enginecr

Goll St0tc Pollution Courrol Board

N(\r pilcrnc lrdustli[] Esturs. OI,l1.. Stligro Scmin0r,y, Snligao_B&rd(-, Gos-403511

Irigc 4 of6
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(:r'J ir.'rr rr,nhrrnrtr Ctrnlr Dt lI'nr rl

i.junl lv

QElrs-cr&-r(06.0r)

cus'l'oi\,r ItR If DBDBACI(r),.nr i l1?.tt (_t|\!o,t)cf,

\\r( .rrl)rc.iord yo*,br$parirt r f!\, rni ulcs tor tivin8 r'" yo[r vnl$rblo fcc(lbncl( ot o.* scrvlces

'pdI[rllc(cIs
( Clonsonli/n n tlx,rlsa tlon/IITI,s/Conrpl

-.r1.!-Ll i.11 !r,......-.-.*.,
|,, )c,.'.cn r,',t"l'"c, 

""i"ic,, 
rr (jo;lpliiii;-r;;

\cr\rr.\: srrM$(h nrcnrio,rcd ill Cili7.n,s (ih{rlci

Il lrx. i* lhc Ciri,rcll ChrrtDr
\'ts ---__l Not_ _J

rilnpl! r\nd cllry to udcritartd?

I)rsc r'l p{ion o, $crYicc dcllverY Iixccllcn

, ,(0o\!lt(l[c ol cllinB hqllrl / rtlltT r csi;iiilit

i
!'

qrcrv/rlqrriIcllxxrl is lo yonr srli$1:rc!ion

Drtr ol }orr !r

lirrSlr\r ix$mvcnlerl, il trny

Good lrnt
!'

Poo
r

Avcr&g Ilerson
for
grfldlng

i
I

\cru l)ilcrru: ln(luslriill ljsr*c, Ofp., Snlig$o ScDliuor),, S&hgtro-lJardez (ioa-403S1I
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Si8rnLurd & dnl'j

j '{. il.:rrlNr SirCr\xiI}.,,
l ,,,:, ,')rrr. l)nllrlnu t1n1ltull')oofi!.
\rx! l):lrjllc lrr.hrsllirl lisrnlc.
a)nxn.rii l;.rli rxo ;!_.nrir1:rr'1., Sirliuro, jli(1.,:, Co.r. ,1(135 t !

,',.ri( rin. rhrl y1nn fc.dbrck ir considcrcd c$sc,rrill for ovcmll htrprovc):1an! and dcwloprncul of lloord Rlnctiohx in
\(i\r,x: ol (llvirc rnc l.

\u!r l)ihfllc lrduslrial Dstnle. Oplr.- S.rligoo ScDlirrary, Sali8ao-BNdcz Goa"4035l I
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CONSIiN'I' INSPIiC'f ION ITI'POI{I'

l. \nnrr'ct Arl(ltcss ol'l lt)il
Dalc : 0fir{)? .ti),:".

I"rel)cb bakct yFronch birlcr'\
aqucm al(o Margao goa h.rr,,
105

L'CA-EXpaltd Applicirrior r

21t08t2028

Ycs

Yes

BLcad

1rrspe0tionApplio(t
Quartity(Aclllsl
Ploduclior'r o,
In(lIst[y)

CCA
Qu utilry(QuaDlilY
atlorvcd as pur
coDsclrl ()l-

!r tUIl!:!J,_cr.tptCll-1

I ItrrrPosc ol irlspuclio,)
r ( or)sclrr SLarus/ r,alidity
rl. Whulhcr any Prcvious cornpluinl recoivcd, il'yc,$, details
( wbrrther any slrorv causc rrolicc/d irectiors/lctter for oorrcctivc ifycs,

plovidc tlctails
() I'rodltctllliltlltf(ctllrcd

s

Qudnlily ol' prodrcliorl" 
li;;;d,"i- 

---
I

I
,

NOC/
ExparsioD(Pr0duc
tioD Qra$li1y
Asking t'or)

Iicrralir

l
, 'diead ar1

r,,,i -- -lNrnre SouIco
(). !iashrn

l{l

Lll I irlslullcd

lllc tit

lt.
I ".).

ll
14.

l).
l(,
17.

ADt)rox produclioll in la.st 2 tDonths(bascd oll rcciepts ofputchasc of
I{aw Mntcrials ordcrs ard paynrcn(s l'ccicved)

Mau powcr requilnrent

Stirtus ol'opcftrtioD ol'uflit Unit was undcr oper (iors

'l-ype ol'arca/ laud usc/ lald covcr
Distancc ol' noucst rosidcncc/school/hoE)itnl/alry ]n'orrins[t stl trcturc

l)istlnsc of watcl body(Spcr,il'y whish ifar)y)
Noisc pol[rlion conbol rneflsu,es {doptcd
walcr consu o11

c^, rit

is. \\/rsrc Walcr gnncratioJ)

iS tt,t till

, .. ., .,.,.,?ll- . -,,l.llcclljcilj.arxlsuutpliu)-

I r). Disposnl mcthod

?t). Cfl pacity olseptic tant/so{k Dit/sowagc trcatrner:t platt/ef{'luuul
tfca$rleDt plarrl

2l . Whclhcr cnpacity suflicicnt Yos

2i. Solid rvastc lor

)lp-c-- *.--. . --
?{ il /ardous Wastc

lnrlLty--lsu,r.
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S rro 'ryDc l)isposal lf Mrl[i1:cst 'lf Anrrtral rci:rrrrs
il!e.(t .

lrc.orisslr)ll tion\

l? l)(i s.r cl]lli ircrly

ls\,ck llcigh{ Fucl consurrrpti lar*"I --
jnxrrritoring
lnrovidcd

,r" ,*i'l
If stack arraly:rr
Iepol t sut)nti l(i

l..ocal lndy
l('. N()isc lcvrrls rccordud al con)ltoun(l wall ol'r,rrtit

s,,,, - --ii.iri,rl,u.- --" ..ffjiiilrG;-tlrs-luillluitn:=--r,r"i,*i*r lil"-i,rir"ritt" ti,r,,',,

spos

2tl. OvcI cnDacily
ra;,.; -- "ls";i'ii"rsi;i-"

l:ucl consunlptioll ll'slack nlonitoritlg lfstack analysis r.c
snbmit

Pl)tl

Sn,; :l Ypc

1lf l( iln
:l i'

lloo f
suatien
systc)'r1

lScpalrrLt
lcllc rlly
Irrrctcl
lc,yrr,rc. r, J

Sfttck
llcight

iAit
lpollulion
lcoutlol
|rt,ilir;": _ _

lil
'S r)o

I)rrrt srrlrprtssiort 14 crlhod\

lsplirrklcls ))rrn,itlecl

I I Ill cilsc ol'loduction I'un]acc

Quuniily of slrg Storage uoa ot' Whcthel p
gcneratud slag belching i

ropcr
s donc

h;;iir.
lprovided
I

l,sing "*s,",:
Iinsrallcd

Frcl
(xnlsur)lptio
l1

luolulottt'tg
I1'stack
analysis

lfstack

I'lc il rcporl
sublrri rovitlerl

Mc{irllcd lload
DillYr.!gd

1l,l
!

lnrtitLioll oilrrLf (1,r.

Sro

ior slae drmos

J:. in cilss ols on llo11 uluts

ls blick
n'r arlu lil clr,u'
ing units

No of
blioks
rrranulhcltr'

Is cntire fly
tsh utilized

ls rccoxl
subluit teil
te thc
Ilg,o-*L-, ..

'.-t
s

ll
i'l
r5

t6

]s

Ycs
Ycs
Yes

N<_'

Quanlity o('
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8crloralcd

ls alrbicnt lroniloriug ca: ricd rlrrt

Ar'( r'ulx)rt subnlaltcd ils pcr conscrrl coudilions
ls cn\.r onrncnlal strlcrlrcnr srd)i11illcd

Arc al l conf cut co)rditiorrs corrrl, i lctl witlr
is iiaiiii (iir,iiiliicu siiiri'riiiicii
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I

I
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.19 ,\drlitional Obsclvations
;l 

lrc rrndclsigrtcd Mr'. Viiay l(ausckar' (JF,ll) alolS \vith Mr' Scby
1:",',,"n4gs lijA) inspcctc<l'tlrc uuit lr4/s. Ftcrrch IJakcry, locatcrl at

i 1,,,,r.' ,rn. 5 10, l) l' Shcct \d. I I I & I l2(PJr1), Aqtrcn) Allo,-
\tAruir{,. Sirtcclc. ( io o ()ti/()2/2022. t hc Ulril hns spPlicd lor
l.lcrrcrial oi Ll,nscnt l(l ot)cr lii lixl)$lld un(lsr Air Acl lnd Wittur Acl
i,r'i.tiloi, l)rrst S. rrrblril Mlchirri' Irirvirrg l 5 l lP \{otor (:0Pncirv'

l lrc l.irrl \\.,:' tn Ollcr'nlton (ltlt illtl Illc lll)rc (,l illspuctioll' 'l'hc

,'rrrlit:rrrrt Mr' h4uLio Cil I{cr:l,Girntcs and Mrs Cclirra (ioutus !\'as

,,lilisc,rr ch,ri,ru tl)c coitt'sc ol iirsrrocttott utttt ptrrvrrlccl thc dctails ''l'hc

i,rit trirs l r i'liLl corrsctll valid uf'ro 2?i08/2021i. 'l'ho trnil is d l)akcry
,i,.,,r* ,u r i,,' n, nducr iort o1'trlerti uttci ts cqtrippcd witlr lwo wood fit'cti

,,i"'rs t.r,ri, iras instrrllctl tl)c Crttl)otl l)rrsi Scrubbcl Machinc Thc
,,r,r.i ;crt,blt"r is conncctc(l Io the chlll]llcys ol" tllc bskel) ullit' A
l.5lll) rnotol has bet'rr ittstallctl alld llrc sl0ck hcight olthc-dry cafton
\crubl)cr is titisc(l l() l5lr] litrtrr gl'ontrd lcvcl fo[ disPosll o{ u1c ..,
\rlroku.'l'hu irlltltlBUrrlcnl lin thc watcr sPltly luld lor collectlon ol lllc
, jirl)on dl\)osil flrjnr thc snxrkc has bccrt dotlc nud rvorltittg
,.,,i'ii^"i"iiii. ai l,ribt,ilcJ ih" tt','tt" tuatcr rvill bc disposcd irtto.thc

rolrlr rrit. l'<r:rvhiclr llc('ussaly ilD illlBcl'llclll is pl'ovido(l l)rcviously 
.

lr,rulil hrrs irsuc(l (inlsuttl lilt'Cittboll f)rtst Sctttbhct Machil'tc di'ltc(

,riiiiri ilztiil uili.l lirt un. nrorlth li.orrl thc (,alo ol:is$rrqof this

l,,,i,.a,u,,it iiir or)irdlior' As tttlirttttccl ll:uy hirvc surttcd ils opcrirli()rr
.:, !rvrrv !illr(rc 28/i l/2021 atrtl (irttbott l)rrst Sctttl:bcr'\4uclttrtc

'*,,i1.i,i,. ",ir,rti"tu, 
ilv .rrtcl tJoarrl hlts Itlso crt't'tcrl rrtrl SlacL

,r.rtiiiuiiir* ,,t rr't. satitc and t'csulls ittc $'ctl rtithill thc pclrrrissrblc

Iiurits laid'clowtt tTy thc l3oarrl. l-hcruilwts irr opcrlrtion d"lirDg tl'le

tirrrc of i[si)cction,
(.\ruclusirrtt

lloc0[]lllel](l{tiut s

,10

4l
Siguanuo of il$pocturg oflicili

3
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GOA STATE POLLUTION CONTROL BOARD
rilq ilcrr ugqdrfrq?ur fg6(An ISO 900i-20rs, tso tloOiizors. tsO lSOOf,zol B-certifted Board)

Plon€ Nos : 0832- 2407700,
24O77O1, 2407702

reYFax No: 0832- 2407700
u&-

ffi\ttz
Emafl lds:

m";i:il,**Tj:"r:ffi

No. l2l2022-PCB/t 16262r/O0009013
Dutc.Jt22 tO4l2022

Con scnt t0 Onerate un(lcr.Secti 6 oft c Wstcr (P ctl n& nt f l Act, 1974&Itnder olt lof c Air (I'rcve Itlon & Con trol o f Pollu tion) Act, 1981.
[To be referred as \Uster Act, Air Act respccfivc lvl

CONSENT TO OpERATE is hereby granted ro
(EXPANSTON)

M/S. F'RENCH BAI(ERY
(Represented by: Mr. l\{arlo Gll Remy Gomes)

(Orange Category)

II. No. 305, Aquem Alto
Margao Goa

Located in thc area declared under thc provisions ofthc 'water 
Act, Ak Act, subject to the provisions ofthc Actand the Rulcs and rhe orders that may 6" r*a" rrnt .i uid:;6;,;,h" fo,owing terrns ahd conditions:

This Conscnt to operate is valid upto Z7l0{t/202g.

2. This Consent to te is valid for the tion olo
Sr. No

Carbon Dust Scrubber Machlnc

3.

(D

(iD

(ril)

t

The daily quantity ofindustrial eflluent from the quarry shall not exceed S
The daily quantity ofdomestic effruent from the quarry shall not exceed NIL
Dome stic E fflu t lmcnt and

The domestic wastewarer *l,^piyl:.,.n u plo.p..]y dcsigned.septic rank and dischargcd on Iandforpocolation through soak pit of adequate size rvirhi; it," *it'ir".o...
(ir'l The unit should €mpty septic tank and sost( plt perlodlcslly through nightsoll tsnkerstbr safc drsposal end submit thc coptes or ,ri-..luii,ii" i'i" ir".a on rcgurar basis.

Ncar Pilcrnc, Industr.ial Fstatc, Opp.- Saliga,o Senrinary, Saligao_Bartlez Goa_40351 tPage I of5

Product ntit
l.sHP nlo tor

AN NEXURE B
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(v) A good house-keeping shall bc maintahed within the unit premises. All pipcs, valves ald drains shall bcruaiDtained in leak-proof condition. Floor rvashings shall be maintained^to tr," 
"rnu"ni-*ri"ii'1o,, .y.,",nonly aud shall not be altowcd to find way in open ireas.

(vi) N"o n-Hazardo s Soli d Wastc:

The total uantit shall be se ed and treatcd as follows

Solid \\/astc Ash

AI
satis

rlre.Solid--wastes arising in the premises sha, bc properly classified ad disposed orl to th.'faction ofBoard-

.l 'l'I DUN(D Thc unit shall maintain and operate air pollution control system of adequate capacity for the followingcq

P6rticulate Mattcr
mg/Nrn]

150

(ii) Thc unit shall erect the chi ofthe follo ifications;s s

(iii) The unit shall observe the follow standards:-

(iv)

(v)

(vi)

The strck Port llore and prattorm rs to bc designcd as per cpcB guid€lines Method l part l ofS(ack Monitoring - Msterirl & methodology foilsotrineilc sampling

'fhe unit should comply with a[ the srandards for D.G. sets prescribed at sr. ho. 94, 95 and 96 of
Schedule I ofthe Envbonment (protection) Rules, 19g6.

The unit slrould carry out emission monitoriug &om the stacks once in 6 months fiom a
iab^Lrtarory recognized by Mlntstry oi Environlncnt and Forest undor the Envirolment protectior Acl.,I986 and thc rcsult shall be subrlittcd to this Board.

(vii) The unit shall take adequate measures for control ofnoise levels from its own sources within tlre prenrises
ln rcs of noise. The limits arc as follows

Day tirne is reckoned between 6 a.m. to l0 p.m, and night time is reckoned between l0 p,m. ro 6 a.m.

Near Pilcrne lndustrial Esta(c, Opp.- Saligao Scminary. Saligno_Bordcz Coa_403S i I

Sr. no. Tlpe of segregated solid \,(,aste Quanti ty Disposal

Sold as uranure

ofNamc
Equipments/
Iostallation

No of
Installation

Capacity SOr
KgiHr

Carbon Dust
Scrubbcr Machine

l I.5HP
molof

Sr. No attached to
Carbon Drst Scrubber Machinc l5mts

tlt /\rSr. No
Wood

offucl
80 da

Limits incategory of Area/ Zone

Day timc Night rime

75 '/0IndustrialArea
Commercial A-rea 65 55
RcsideDtial Area 55 4

ilence Zone 50 40

Pagc 2 of5

I

5 Ks/day

I

Heish

I



e85

5

(r)

GENDRAI, CONDITIONS:

The unit shall not changc or alter thc quantity,, quality of discharge, ternperaturc or trre modc of theefllucnt/ emission or hazardous wastcs oi"ort l'"qulpo,"nt. p.;;il"? io, *i fr*, pr."i"* p"r,nirii""ithe Board.

(iD The unit shall provide facility for collection olsarnples of eflluent, air emissions and hazardous wastes tothe Board staff

(iii) An application in prescribcd forl a]9p with the prescribed fees for of consent shall be submitted atleast 60 days before the expiry of validity of this Consent. An application ro, or con"ent .ri-lii"o 
"n".exptry of the validity shall accompany with penalty of soz" or dre Consent r"". in uaoiilon r $"prescribed consent fees.

(iv) The Board shall bc forthwith informcd of any accident or unforcseen event involving discharae of anypoisonous, noxious or polluting mattq into a siream or well or on land or into ,ii. 
"i*"!pi"r.,'"ir""rr, "rsuch discharge water/ air is being poltuted.

(v) This consent is $anted without my prejudice ro any ofthe permission(s) required under any law, by laws
and regulations in force and this consent to operati is coni'rned to matterc arising ort or iti" ai. a.t uno
Water. Act only

(vi) 'lhe.Board resen'es the right to amend or add any conditions in this consent and the same slull bc bincling
on the applicant.

(vii) The unit shall submit to this office, the Environme al StatemeDt Repofi in Form V for the Financial year
ending April to March by 3Orh September ofthe succeeding y"or 

"r 
p"r tt. proui.ir* 

"iii. -ii'j+ "r,r,"Envkonment (Prorection) (Second Amendment) Rules, l9ii.
(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste wa19r generation

per day. The records so maintained slrall be made available to the Board officiul, ,"han"r". ,aqu"i..d.

(ix) The industry shall bear the cost ofanarysis / monitoring in case ofcompraints received by the
Board/ reinspections due to non compriances observed by the Board a. monitoring caiiiJly
the Board.

(x) The utrit slull submii the details ofthe Public Liability lnsurance Policy under the pLI Act 1991, to the
Board office as applicable.

(xi) The unit shall submit retums for disposal ofbatteries under the Batterics (Managcment & Handling)
Rules 2001, if applicable.

(xii) The unit shall submit retunrs for disposal ofc - waste uDdcr the E- waste Malragehent Rules 2016 as
amended thereaft er, if applicable.

(xiii) The unit shall submit retums for disposal of plastic waste under the plastic wasle Mamgemcnt Rulcs2016 as amended thoeafter, ifapplicable. 
-

Ncar l,ilcrnc lndustrial Esratc, Opp.- Saligao Seminary, Saligao-Ilarclez Coa-403511
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To,
l\'Us. I'RENCH BANERY
(Rcprcsentcd by: NIr. Mario cil Renly Gomes)
lL No. 305, Aqucm,
Alto Margao Coa

Copy toi I Accounts Section
2 Conccmed File
3 Guard Fite

e8e

DR Digla y stgned
bv D8 sBAMTLA

SHAMILA r,lorrrrno

MoNrHRo ?,:";i9'iJ,1#

(Dr. Shamila Monteiro)
Member Secretary

Gou Statc Pollution Control Board

(xir') Thc Unit shall comply to thc guldellnes and DUST Mltlgatlon rneasurcs ln trandling construction
mrterial and C and I)'waste issu€d by Central Pollutlon Control Board 0nd 8rc placed or Borrd
rv€bsite gosspcb.goy.

I{eceived Consent fee of: I'he ital lnvcstment of thc unit is 700t-

Ncar Pilcrne lndustrisl Est e, Opp.- Saligao Scminary, Saligao-llardez Goa403Sl l
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Challan no. Amount Date
1757 bk.no l8 Rs.5600/- (Air & water Consent Fees) 12/Q8t202r



ANN€xuQE c a8+

GOA STATE POLLUTT0N C0NTROL BOARDfrq{rq*{S,rffi.rsa
(An tso 9001-2015, tso {4001:2t15, tso 45001:2018 Certifled Board)

Phono Nos, I 0892-240n OO

2407701,2407t02
240n03

TeYFax No, : 0A1Z-24O77OO

GOA

--r

EmrI lds:
C-halrmqn, GSpCB: chalrmnn-gspcb.go.@ ntc,tn
Mombor Sgcrgbry cSpCB: ma.gcpcb,goa@ntc.tn
Ofrlco:moll.gspcbosov.tn -ffi,,

No.l212022-PCB/l I 62621/O000901 3 /21s}g hech/ I 064 da:e !Zio4r?oz2

Rlivo A'I'ION O HIi DIIIECTION IIBARING NO.l0/1/21-P (1,FT /l-cel2l5tie
l)A'II.lI) 15t(t3/2t22 I UED Un*DEl{ SECTION 3 (A) READ \YII'H SECTION 25,'2(r
ol. T WA'TER (PIIDVENTION AND CONTITOL OI,' Po UTION) AcT. r 97l
AND U NDtrR SEC oN 31(A) OIi TI.IE AIII (PREVI!NTION AND CONTRoI, ()I,

WHEREAS the Goa Stare Pollution Control Boad vide Directions bearing No.
l0lll2l-PCBlLegl2l589 Dated l5l03l20zz, directed the unit namely M/s. Fr.ench Baker_v.
located at St. Sebastian Church, Aquenr, Margao Goa, to immediately stop the operatiot) oi
1'our unit as rhe conserrt to Establish granted was for only installation of Dry Carbo,
Scrubber and not for operation of the unit.

AND I{EREAS, subsequenrly the Board is in receipt of a reply fronr Mls. Irrench
Bal(ery, located at St. Sebastian Church, Aquenr, Margao Goa, d,ated, ZZIO3/2022, srating rhar
the Bakery production was stopped / suspended on the same day.

AND WHEIiEAS, subsequently the Board is in receipt of a reply tiom M,/s. Fr.enclr
Bakery, located at st, sebastian church, Aquem, Margao Goa, dated. zg/03/zo2z, sraring rhar
the Bakery produclion was stopped / suspended on the same day.

AND WHEREAS, the Board is in receipt of an Applicarion from Mls. Frer)cir
Bakery, located at st. sebastian church, Aquem, Margao Goa, dated 04-01-2022 for crnseni
to Operale Expansion .

. AND WHEREAS, the Board offrcials conducted a site inspection of the u,ir M/s
French Bakery, locared ar St. Sebastian Church, Aquenr, Margao Goa, on 0g/02/202? ii,r
Consent to Operate Expausion.

Near Pilsrne lndustri al Estato, Opp. Saligao Seminary, Saligao, Bardez, Goa - 403 51.1

POLLUTION) ACT. T98I.
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AND WHERDAS, during the said inspecti,on it was observed as follows;
As informed they have started its operation activity since zgfir/zo2r 

^nd 
carbo.

Dusr Scrubber' \{achi,e worki.g satisfhclorily and Board has also car.r.ied ou{ Srticri
monitoling of the same and results are rvell within rhe permissible limits laid dorvn br
the Board.

WHERDAS, observatio, as contained in the above inspection report indicates rlriu
you are complying to the consent conditio'as per section 33(A) read with ssction 25,/26 oi
the wale' (Prevention and control ofpollution) Act,1974 and under section 3l(A) rcad rvirh
section 2l ofthe Air (Prevention and Control of pollurion) Act, I9g l.

NOW TI{EREFORf,, in view of the above facts and in exercise of the powcrs
vested with fiis Board under section 33(A) read with section 25126 of the water (prevemion
and Contro! of Poliution) Act, 1974 and under secriorl 31(A) read with section 2i of the Aii
(P.eventiou and control of Pollution) Act, 1981, the Directions issued to tlre M/s, FrcLrch
Bakery, located at sr. sebastian Church, Aquem, Margao Goa vide Direcrion No. 10/r/ri-
PCB/Leg/21589 Dated 15103/2022, is hereby revoked.*,ith immediate effecr.

I

lssued on ttrs day LlrlLd April,Z\ZZ.

(Dr. Shanrila Monr,""ilu I

Itlcnrber. Scclct;r:.r
Goa State Pollution Control BoaLd

, TO,

\4/s. Flench Bahery,
St. Sebastian Chr.rrch,
Aquem, Margao Goa

copy
1.

2.

3.
4.
5.

to
The Collector (l.Jorth), Collectorate Briilding, Panaji Goa
The Executive Engineer, Elechicity Departnent, Div VI, Ansabhat Mapusa Goa.
Office file.
Guard file.
Legal Section file.

?
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Nancy Shah <nancyshah@chambersofrg.com>

Re: Appeal No. 8/2020 (WZ), Mahendra S Kakule vs Goa State Pollution Control
Board & ors.

Nancy Shah <nancyshah@chambersofrg.com> 20 July 2022 at 12:17
To: shivshankar.swaminathan@yutilaw.com
Cc: Ruchira Gupta <ruchiragupta2010@gmail.com>, Ruchira Gupta <ruchira@chambersofrg.com>

Dear Sir,

Please find attached Status Report dated 20.07.2022 on behalf of GSPCB to be filed before the Hon'ble NGT in the
captioned matter. 

Kindly accept the service of the same. 

This is for your kind information and record

Best regards,
Nancy Shah
Advocate
8860478898

Status Report dated 20.07.2022.pdf
6606K
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